203 Fuailure in

1200 hrs.

CALLING ATTENTION T0 MATTER
OF URGENT PUBLIC IMPORTANCE

FALURE OF GOVERNMENT IN PROPEALY
DISTRIBUTING YARN

same matter was allowed to be raised
by another member, and I drew your
attention at that time to this and
asked how the member was allowed
raised this last week, on April 10, 1
showeq you and this honourable House
over 125 telegrams received on the
problem faced by the powerlooms in
Gujarat and you told me that I should
send & proper notice, I did it the same
day, the same afternoon, ie., on 10th
I am given to understand that the
Minister was willing to reply to the
Short Notice Question, which [ bad
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answered by the Minister—I have not
mn mﬂm to mn ”nn-n

MR. SPEAKER: I shall let you
know what happned.

SHRI P. G. MAVALANKAR: Now
1 cannot participate in this call atten-
tion. I have so much of information

on this.

MR. SPEAKER: Your name may
not have been there.

SHRI P. G. MAVALANKAR: What
is my fault in that?

MR. SPEAKER: I shall let you
know what happened,

Mr. Jagannathrao Joshi,

SHRI PILOO MODY (Godhrs): Sir,
1 think, the Lok Sabha slipped up cn
having ‘Obituary References’ in the

MR, SPEAKER: We did not know
about snything,

SHRAI PILOO MODY: The Sotialist
Forum has been closed down.

MR. SPEAKER: That must have
been 8 very happy news for you.

Mr. Jagannathrao Joshi
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): Mr. Speaker, Sir,
On 8th March, 1978, Commerce Minis-
ter announced statutory control an
pricing and distmbution of yarn as
the power cuts in the yamn producing
States and the price spiral which hit
the yam availability in February, 1973
indicategd a further shortage in the
ensuing months. Formal orders dec-

March, 1973. After tgking account of
the availabllity of yarn for the decen-
tralised sector, the Textile Commis-
sioner made ad hoc allocations to the
various State Governments on I18th
March 1973; these ailocations covered
‘tha.lnﬁerhal!dthmomholm
The State Governments were called
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directed to send their countwise pro-
duction of free yarn so that allotments
based on the actual requirements of
the States could be made from April
1978 itself. It was feared that a size-
able quantity of yarn might have
been cornered by traders which would
further accentuate scarcity conditions
in the decentralised sector; the Tex-
tile Commissloner, therefore, delegateg
the powers of eliciting information
from traders regarding stocks of yarn
and the powers of the search and sei-
zure under the Cotton Textile (Con-
trol) Order, 1948 t5 the Deputy Com-
missioners and Collectors in all the
States and Union Territories. The
Commerce Minister personally inti-
mated all the Chief Ministers, Gover-
nors and Chief Commissioners of the
various States and Union Territories
about the action taken by the Central
Government and soliciting State Gov-
ernments’ co-operation in reaching the
cotton yarn to the decentralised sec-
tor. The State Governments

be permilted to utiise such quantities
of hoarded yarn as are recovered by
them, in addition to the quotas al-
jotted by the Textile Commigsioner.
Besides, where State Governments

:
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the wmills from whom allvtment

been made i favour of such agencies
This has caused accumulation in ﬂn
mills who are

E

sector in 1972. The Textile Commmis-
sioner hag to make allotments for the
month of April 1973, again on ad hoc
basis on 17th April, 1973, because ail
the State Governments have not so
far intimated their countwise require-
ments to him.

To remove all these bottlenecks
and to establish a dialogue between
the State Governments, textile indus-
try and the trade, a Review Commit-
tee Meeting was held on the 1ith
April 1973, at Bombay, which was at-
tended by officers of the Govermment
of India and State Governments, re-
presentatives or the Industry in the
spinning sector, powerloom sector and
handicom sector. Besides, the con-
cerned senior officers of almost all the
State Governments were specially in-
vited to participate in the delibera-
tions of the Committee. One of the
major decisions of this meeting was
to appoint a High Level Implemen-
tation Comunittee in each State under
the Chairmanship of the Secretary,
Industries Department of the State
Government 30 that the State nomi-
nees and the mills should get together
and activate the lifting and distribu-
tion of yarn. Even before the meeting
of the Review Committee, special
officers of the Central Govern~
ment had been sent to some
State to
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14th April 1978, Coinmerte Sectetary
has drawn the atbetition of Chiet Sec-
retaries of all States ang Unitn Ter~
ritories towards expeditious  imple-
mentation o;mmm In the
initial stages some "difidities have
been felt, hut uice the State Govern-
ments provide the essential fued-back
to the Textile Commissioner and ac-
tivate their distribution agencies, the
prohlems would gradually disappear.
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unfortunately not reached the power-
loom and handloom weavers.”

¥y ¥ gy s fieay fis e
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wfY agwy | woere forel gwar &
woft § Y9 7 = oy OF e
¥+ wir wax ¥ wfwe fear & fe
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srawwar ¥i & ferg foer war ot

“Pil today no State Government
has furnished this mformation to
the Textlle Commissioner.”
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“Officers have been semt to sie
up the problem”.
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SHRI A. C. GEORGE: I fully share
the deep sentiments expressed by the
hon. Member about the grievances of
the handloom weavers and the people
wha are in the decentralised sector.
The origin of the problem—as was
explained in this august House on
9th March—is that the yarn produc-
ing States were subjected to severe
power cut. In Tamilnadu which pro-
duces more than 30 per cent of the
yara, the mills there were subjected
10 75 per cent of power-cut. Natural-
ly, there was scarcity. To grapple
with this problem it was decided we
would evolve a system of distribut-
ing this yarn pro-rata. As the hon
Member pointed out, there are more
than 27 lakh handloom weavers and
1.7 lakhs authorised powerloams.
Since the availability was less than
the requirements, we evolved a system
of dividing it pro-rats. When an
operation of this magnitude is being
taken up, neturally the Government
of India can only depend on the
machinery of the State Governments.
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The alternatives before the Govern-
ment of India were either to allow
the scarcity conditions to continue as
they were and the hoarding to con-
tinue or attempt to evolve a system
whereby an equitable distribution
would be made. It was with this
purpose in view that on 9th March
an announcement was made about the
complete take-over of yarn and its
distribution through the States.

It has been worked out by the task
force that a handloom weaver on an
average per day will produce §
metres of cloth and his regirements
will be .5 kg. per day. The moment
we decided about this complete pro-
curement of the yarn, we informed the
Chief Ministers and the State Go-
vernments to gear up their machi-
nery to se¢ that allocations are made
in proper form. In this vast country,
where there are 27 lakh weavers who
are engagd in different types of weav-
ing, naturally. We have to rely on
the State Governments. Repeatedly
we have asked the State governments
to take necessary measures. I may
point out in this context that the
allocation to State Governments for
the second half of March was made
on 19th March. Unfortunately, many
of the States have not lifted the
stocks. When the situation became
grave, we called a meeting of the
senior representatives of the State
Governments on 11th April ao that
the whole gystem could be stream-
lined. In this context, even as early
as 9th March when the aanounce-
ment was mede by my senior col-
league, the Commerce Minister, of the
State Governments were told that if
they had got any difficulty to gear up
the machinery for distribution the
Cotton Corporation of India's machi-
nery would be available. So far mo
State government has asked for this
help. Naturally, we thought they
were prepared. In this particular
context 1 am not blaming any partl-
cular State Government.
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One can easily imagine the magni-
tude and complexity of the problem
that came up. The State Govern-
ments are trying to do their level
best to tone up thewr machinery. It
is basically a question of the adminis.
trative machinery being ready to take
this up, In the case of such a pro-
blem, there are bound to be some
teething troubles, and & period of
gestation has to be allowed. Now, we
are quite confident that though
may not be able {o meet the full
requirements of the weavers, an
equitable distribution can be made.

SHR! JAGANNATHRAS JOSHI:
Why were they not asked to Lift the
quota from the mills which were
nearer? Why should the Gujarat
people be asked to Lift from Bengal?
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SHRI A, C. GEORGE: 1 wish to
make a categorical reassertion that
the basic decision that we have taken
about the procurement of hundred
per cent yarn is correct, That is the
best that is possible, especially to the
weaker sectors.

I would like to point out one thing
which 1 probably slipped in my reply
earlier to Joshiji. In the meeting
that was held on the 11th April, it
hag been dec:ded that the ad hoc
allocation of April and the crosse
country movement of yarn will be
eliminated to the maximum extent
possible and that the entire produc-
tion of the State will be given to the
State itself. This is bound to bear
some fruit, and this particular re-
dislocation in the allocation system
will be solved quite soon.

1 may also point out that we have
addressed the State Government. It
is quite possible that there is some
hoarded yarn. An inducement wasg
offered to the State Government fur-
ther, and the Deputy Commissioners
and Collectors in the States were
given power t{o seize the hosrded
stocks and the State Government was
able to seize the hoarded stock with
persons in the State which was
over and above their normal quota.
That was a further inducement in
two ways: first, to unemth the
hoarded stocks and second, the quota
available with the State Gevernment
may be further bolstered up.

It has also been indicated to the
State Government that if by any
chance they are able to provide more
power to the spinning sector, this
particulsr additional production will
be available for the State CGovern-
ment over and above the quota that
is alteady fixed. These wessures
have been taken so that the $tate
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Government will be further induced
to tackle this problem in an alert and
prompt manner,

In reply to Mr. Pandey, I may say
that the basic intention of the whole
decision is to see that the weaker
sector is benefited. If there are some
instances to show that these lLicences
were issued on the basis of income-
tax, we will not fail to see that this
malady is rectified. It has been spe-
cifically requested of the State Gov-
ernments that they must form local
committees where the trade unions,
MPs and MLAg must be rcpresented,
and not the officials alone, so that sll
the people may be heard and the
problems in the field can be tackled.

SHRI NARSINGH NARAIN PAN-
DEY: I asked one question, why the
co-operative weavers' society is mot
being formed and why those persons
who have been paying higher income.
tax are being given these things.
What is the policy of the Govern-
ment?

SHRI A. C. GEORGE: Since the
specific point has been referred to in
this House, we will definitely address
the State Governments to look into
this matter and see that necessary
preventive measures are taken.

SHRI P. M. MEHTA (Bhavnagar):
Mr. Speaker, Sir, the statement made
by the hon. Minister will give a
shock to lakhs of handloom weavers
and powerloom weavers. They are
waiting anxiously and eagerly to get
yarn and start and work the mills,
There is nothing in his statement
which gives any assurance Or any ray
of hope as to when they will get the
required quantity of yarn to earn
their livelihood.

This Government's scheme regard-
ing the price ard distribution of yarn
is a very big fraud on lakhs of hand-
loom and powerloom weavers in this
country. It is a direct result of the
unthinking and hand-to-mouth policy
of this Government.
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The Deputy Minister is totally
wrong in saying that this question
hag avisen suddenly. It is not so.
The situation has not arisen over-
night or all of a sudden, Practically
the whole of South India experienced
power shortage in November, 1972,
and since then this question was com-
ing up. Production was declining,
but this Government has failed to
look into the problem in depth. What
has happened?

The mills of Rajasthan, Madhya
Pradesh, Maharashtra and Gujarat
also suffered loss of yarn production
of the order of 20 per cent because
of power shortage. Because of power
shortage, cloth production also dec-
lined correspondingly. There was no
acute shortage and so no shooting up
of the price of coarse yarn. But the
Government imposed controls on all
sorts of yarn including coarse yarn;
it was neither required nor essential.

While working out the details of
the scheme the handioom weavers
and the powerloom weavers and all
the State Directors of Industries were
not taken into confidence. The de-
tails were worked out behind closed
doors with mill magnates and mill
representatives, but the actual users
or the representatives of the State
Directors were not taken into confi-
dence while working out the details.
They are now facing difficulty and
they are irying to co-ordinate with
the State Government representatives
and representatives of the handloom
and powerloom weavers. I shall give
a concreate example of deficiency or
failure of this scheme. The Textile

kg. of yarn in banks to the Govern-
ment of Gujarat for 34000 hand-
looms.

yvarn per month while the require-
ment of one handioom is 35 kg.
present aliotment will
the handloom for three or
The handloom weavers
idle for the remaining 26 or 27 days
of the month,
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Similarly, very small quantities of
yarn are allotted to Gujarat power
lcoms. They have allotted 28 kg per
loom against the requiremenmt of 325
kg of yarn per loom. Moreover the
allotment is made in such a manner
that it has become difficuit, almost
impossible, for power looms to 1lift
the allotted yarn. Out of 12 mills
allotted to them, only one mill has
responded. .

The Gujarat powerloom Aassocia-
tion has brought this matter to the
notice of the hon. Chief Minister of
Gujarat and I have also written to
the hon. Minister of Commerce,
Prof. D, P. Chattopadhyaya, and to
the Chief Minister of QGujarat on
the 5th of April regarding coarse
yarn. I have mentioned that 50,000
workers have already been thrown
out of employment and a further
50,000 workers will lose their jobs in
the future, but nothing has been done
so far.

In Gujarat there is public infight-
ing of the ruling party and it seems
to have made the administration
slack, sluggish and unresponsive.
This is the situation not only in the
State of Gujarat; more or less it re-
mains in the whole of the country
like that; there is this infighting in
the ruling party, and consequently
there is deterioration in economic
conditions and administrative ability.
It the Government really wants to
solve the crisis, it should remove
control on c¢oarse yarn snd medium
count yarn with immediate effect.
Government should allow the yarn
spinning mills io produce yarn on
the basis of production of the year
1972 in hanks and counts. I ask the
hon. Minister through you, Sir, to
give categorical answers to my ques-
tions: why have the Government
not taken concrete steps to solve the
crigis till today? What prevents the
Government from removing the con-
trol on coarse yarn on cones and sized
beams? Why do they not make use
of accumulated corrse yarn lying in
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the godowns of mills and give them
to the handloom and powerloom
weavers?

When will Government supply
yarn to handloom and power loom:
weavers according to their require-
ments? Why should not the Govern-
ment pay the difference in lost wages
to handloom and powerloom weavers:
retrospectively from the date of im-
position of control on price and dis-

tribution, that is, from the 13th
March, 197837 Why were the hand-
looms weavers or the powerloomx

weavers or the State Directorate of
Industry not taken into confidence
while working out the details of the
scheme? Why were the details work-
ed out in a closed door meeting by
the officials with the representatives
of the Mill management?

SHRI A. C. GEORGE: Sir, I may
be allowed to answer his question,
The most important question that the
hon. Member posed is this. He
asked: are we prepared to withdraw
the control? There is absolutely no
question of removing the control. We
want to produce 100 per cent of the
requirements so that the weaker sec«
tions of the society may be benefited.
Regarding coarse yarn, I may in-
form the hon. Member that the
announcement made on 9th March is
clear. But, if there is anomaly or
discrepancy, we ghall try to see that
the machinery is geared up to rectify
it as early as possible. So, there is
no question of our going back upon
thus decision, Then another that
was made by him was that we have
not taken the State Government into
confidence. In an earlier answer, 1
had definitely mentioned that even
before the announcement was made
on 9th March, the Commerce Minis~
ter convened a meeting of the Chief
Ministers and the concerned Minis-
ters as alzo the senior officials as
early as on 26th February. That was
a daylong session wherein the whole
problem was discussed in detafl It
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wag after taking into confidence the
State Governments and Chief Minis-
ters—in some cases, the Chief Min~
isters could not come but the senior
ministers were there—and their
senior officials this decision was arriv-
ed at, The whole programme was
chalked out after detailed discussions
with them. It was after this delibera-
tion that the announcement was
made on the 9th March. Later on
also, we were keeping the State Go-
vernments informed of the steps that
we were taking. So, this was clearly
made known in my statement.

SHRI P. M. MEHTA: But, he is
not answering my other part of the
question. I seek your protection in
the matter. He should give the in-
formation to the House and to the
country as to why this scheme has

failed. Why are they not supplying

varn to the handloom weavers and
powerloom weavers who are now
thrown out of employment?

SHRI A. C. GEORGE: S8ir, the
scheme has not failed as I explained
earlier. There were some teething
troubles. In a measure of such vast
magnitude, some gestation period has
10 be allowed. We would iry to ex-
pedite the process of rectifying the
anomaly,

SHRI P. M. MEHTA: This is a
disappointing answer.

MR. SPEAKER: Shri Jharkhande
‘Rai.

ot mredd v (ad) - owAwe
feafr wrm faesrew &) 3w ¥ &
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wig ¥ wrdite wrw /i o et
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THE MINISTER OF COMMERCE
(PROF, D. P. CHATTOPADHYAYA).
I would like to add only a few pomnts
to what my colleague has already
stated. We are completely seized of
the problem Even before these
issues were raised on the floor of the
House, we on our own sent our offi-
cers to the different States where thig
problem has taken an acute form to
study the situation Secondly, we
have called a meeting of the senior
officers from the difierent States You
must appreciate that it is a very very
large problem which has different
aspects and ramifications and the im-
plementation of the scheme depends
to a great extent upon the expediti~
ous administrative measures taken by
the State Governments For exam-~
ple, we have requested the State Go-
vernments to supply us their count-
wise reguirements Unfortunately,
we have not got the information.
While, 1n some other cases, we have
got complaints from the spinnng
mills that stocks are accumulating m
therr godowns, they are not being
lifted This 1s an anomalous situa-
tion While we are fully aware that
weavers are suffering because of lack
of supply of yarns, at the same time,
«1In some mills 1n some States the
stocke are getting piled up So, there
1s no gainsaying the fact that it 1s an
acute and serious problem. We have
taken concrete measures, we have
sent our officers for making spot stu-
dies, for surveying the magnitude of
the problem and for collecting infor-
mation {rom the State Governments.

We al<o called a meeting of the
senior representatives of the State
Governments A high-level Review
Committee has been formed It was
decided at a meeling of the Review
Committee that a high-level Imple-
mentation Committee should be set up
in each State under the chawrmanship
of the Industries Secretary so that
effective laison and understanding
may develop between the supplier
mlls and the State Governments.
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The situation is no doubt acute, I
will humbly submit before the House
that it is not a question of apportion-
meni of blame either to the State Gov-
ernment or to the Central Government
or the administrative apparatus. It is
a serious problem. We have takeb
every possible measure to solve it. As
T said we have sent out officers, we
have called a meeting of the State
Government officers and information
has been collected from the States; so
that the distribution takes a very
sympathetic and expeditious form in
the near future, we will do everything
possible at our command and at our

disposal,

oY MTOWIR T W wEaY,
@Y #ERT ¥ FAW it 5 ava
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wgrEa A gar Ay gavaAgfem ¥

MR. SPEAKER: Shri D. D. Dasai.

SHRI D. D. DESAI (Kaira): Mr.
Speaker, S.r, the fact of the matter :s
that today m India we do not have
reliable census statistics of the number
of powerlooms and handlooms that
operate. Neither have we with us the
data of the counts which they use.
These counts differ according to cus-
tomer preferences and seasonal re-
quirements. The result is today while
on one hand there is shortage
of yarn for the weavers, on the other
hand, there is the accumulation of
stocks in the textile industry, which
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even on a conservative value exceeds
Rs. 45 crores. The stock pile is in-
creasing. There is a mill even in Delhi
which has yarn worth over Rz 1 crore
lying in the godown. To store yarn,
cerlain mills have been onbliged to
build new godowns and vacate the
cotton godown for yarn with the resalt
that cotion purchases have heen re-
duced. The yarn stocks are piling up
daily at the rate of about Rs. 1} crores
to 2 crores. The position during the
last year was that the production was
picking up, except in Tamil] Nadu
where there was a threatened power
cul. I say that the solution which we
have adopted in the matter of food-
grams could have been adopted,
namely. the deficit States could have
been isolated from the surplus States.

Unftortunately, the whole country
has been put in a situation which
has resulted in all the powerlooms
and handlooms operating only for
about 3 to 4 days in a month. Lakhs
of people have been thrown out of
employment The Government., 1if
it is taken at its own  words, has
said—it is on record—that there
are about 3 million handlooms emb-
loying 60 lakhs people and about 2
lakh powerlooms employing about
7 lakhs people, altogether 67 lakh:
people just having work for only 3-
4 davs in a month. And for the rest
of the month they have no work
Therefore, there is an aute distress
among these people, The reascn is
not the non-availability of yarn stock
but the pattern of requirement and
distribution which could not be under-
stood or undertaken by the new set-
up.

Government has given a solution of
the Cotton Corporation taking over
the yarn distribution. The Cotton Cor-
poration is not equipped to discharge
its own functions satisfactorily. The
Cotton Corporation does not have the
people who can understand the yarn
business. After all, yarn trade is not
a trade which is learnt overnight. It
requires a detajled knowledge of the
business as any other business, Even
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barber’s business requires some know-
ledge and experience. The Cotton Cor-
poration does not have people who can
undertake the yarn business. The re-
sult is that not a single State has
been able to avail of the Cotton Cor-
poration. After all, the proof of the
pudding is in the eating. Has any State
benefited? I want to know  whether
any one part of India or other, any
State, which belongs to one party or
other has approached the Cotton Cor-
poration to intervene and solve the
problem? If that is so, 1 will be
dehghted to know and correct my-
self.

I would hke to ask a few question.
How are Government going {o ensure
a smocth corruption-free distribution
machinery oi yarn of different counts.
from 1 count to 120 counts, to cater to
the nceds of weavers in a vast areas
of our country, frcm Ladakh to Kan-
yakumari, {rom Manpur to Dwarka
The looms are located m small isolat-
ed villages. The difficulty 1s in ap-
proaching ang catering to their mndiwv-
dual requirements. How much yarn
has bheen allotted and distribued 1n
the past 5-6 weeks stnce e  yarn
conirc]l has heen enforced?” What 1s
the extent of unemployment in the
yarn trade® How many persons have
been dealing in it How many will
be thrown out of employment? Wil
the Government withdrew the con-
trol once yarn production picks  up
to normal levei’

The hon. Mmuster of Commerce has
mentioned that this matter wall be
reviewed after 2-3 months when the
varn production and the power-cut
are restored. Have not the State
Governmenis inflaled their demands®
On what bams are you now going to
allot yarn to States and looms”

These are very vital questions With
the present stance, there has been an
acute scarcity, an acute distress. The
Government is  blaming the State
Governments and the State Govern-
mepts are blaming the Textile Com-
missioner. The merry-go-round is
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continuing. It has to be broken at

some point. I would request the Ciov-
ernment to adopt...,

13.00 hrs.

SHRI VASANT BA'THE (Akola):

The solution is to have fuller and more
eiffective ccntrol.

SHRI D. D. DESAL: | would be
happy 1f the Mister would answer
these questions and also tell ys how
he proposes to res.lse this problem.

PROF. D. P. CHATTOPADHYAYA:
Before taking up the specific ques-
tions raised by the Hon Member, 1
would like to dispel a mis-understand~
ing about the role of the Cotton Cor-
poration of India in the matter of
distribution of yarn. The responsi-
bility for the distribution of yarn
has been taken over by the State
Government and its agencies and in
case the State Goverrnment feels that
its  agenciles are not equal to the
task. only then, the Cotton Corpora-
tion of India 15 there to help them
So, 1t woulg not be correcy to sug-
gest that the whole responsibility for
distribution of yarn throughout the
country has been given to the Cotton
Corporation of India

Now, coming to the specific question
raised by him, I would hike to answer
them one by one. About the count-
wise distribution, as I have already
saild The State Governments were
requested to furnish the information
regarding their total requirements
for yarn countwise, Till the 15th
Apr1l, wge, unfortunately, could not
have the necessary information from

the State Governments.

Secondly, he has asked the {otal
quantity actually given. There is a
great difficulty in answering  this

question. 1 can only say the total
quantity allotted to the State Gov-
ernments n the two weeks of the
month of March, is 17 millien kg.
Hare also. as 1 ssid before, the total
quantity of 17 million kg. which has
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besn allotted has not 'been entively
lifted Dby the State Governments and
their agencies May be they are now
lifting

The thirq question 1s how many
people have been umemployed
This also 8 & question, too big to be
answered at this stage because we
have not got the necesgary informa-
tion from the State Governments So,
I cannot give any figure

Lastly, about the question whe-
ther there 18 some sort of a discre-
pancy between the demand submitted
by the State Governments and the
actual requirements based on the data
of the previous years my answer is
‘Yes' In the year 1972, the actual
demand from all the States was
something like 34 mulion kg  Now,
the demand put forth by the State
Covernments taken together amounts
1o 112 million kg There must be
something  gomng seriously  wrong
somewhere We are scrutinising and
scanpung the d mands put f.rth  bv
them

1 would Like to repeat what I said
earher It 18 a gigantic task It 1s
no question of apportioning the blame
All possible steps bave been taken
and a solution will be possible in the
near future

These are teething troubles It is a
vast problem having different ramifi
cations

SHR1 PILOO MODY (Godhra)

That always happens with controls
(Interruptions)

PROF D P CHATTOPADHYAYA
The hoarders have done their worst
in the matter (Interruptions)

13,05 hrs,

RE GRIEVANCES OF STATE
GOVERNMENT EMPLOYEES '
(Interruptions)

MR SPEAKER Order order I
am not allowing any hon Member
(Interruptions) .
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MR, SPEAKER‘ State matters
should not be ralses in this Parle-
ment. I it is a matter which re-
lates %o the Union Goversment 1
will see that representation and, if
it is necsssary, 1 will forwerd it 1o
the Minister 8o far as State emp~
loyees are concerned, w are not in a
position to discuxs Btate matters here
If such denyonstrations ate Heid by
some State employees, i we allow
it n one case, w¢ will have fo do
it in future in other cases also, which
15 not proper So, I am sorry, I am
not allowing it

Shri A K Gopalan, I request you
to be brief We do not have much
time I will aliow one minute each

SHRI A K GOPALAN (Palghat)
Sir there {s President’s rule in thre=
States and the State Government em-
ployees from all over India have come
here to present their grievances As
far as thewr grievances are concerned
they are concerning the Government
of India also as 1t relates to dear-
ness allowance and also some increase
in their emoluments As far as therr
demands are concerned they want
need-based minimum wages, bonus for
all ete

SHRI 8 M BANERJEE (Kanpur)
Sir 1 have got a p°tition which is
signed by the State Government emp-
loyees and addressed to the parha-
ment of India They wanted to pre
sent this petition, but owing to some
technical d.fMeulties they could not
possibly submii this memorandum
Their demands are tonfined to pay-
ment f bonus—8 33 per cent—which
18 a Central matter re-instatement of
thos» employees who were dismissed
under Presidents Rule, need-based
minimum wages ete Kindly allow us
to present the petition to you then
you will be satisfied that the demands
of the State Government employees
are fully justified

PROF MADHU DANDAVATE
(Rajapur) 1 want to point out that
though the demonstration is staged



